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Issue of Licence for Gcntamycin 
Sulphate

S728, SHRI R. H SINGH DEO 
WSX th* Minister of PETROLEUM 
AND CHEMICALS b( pleaded to 
stfcte:

(a) v*heth€i inysto\ uriouruh the 
Industry Mmlstn’4' det'Mtm to grant 
an indiMn<il been* o to \ f.«U> forergn- 
owned diuj? roMpany toi setting up a 
fta. 2 ctores plant for the production 
ot gentam) cm sulphate

(b) whether tm? comp«»n\ has not 
obtained even a cob .  hcenc< for ope
rating m this countr> , and

<c) if so, the criteria on uhith thin 
licence has been given to a fully 
foreign-owned comoany?

THE MINISTER OK STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHHI K  R. GANESH)
(a) and (c). In their application 
tinder 1 (D&R) Act, 1951 leceivud on 
the 13th September, 1974 M/s. C- E 
Fuiford (India) Pvt Ltd. proposed 
the manufacture of the following 
items:** ^

S.No. Item Annual capacity

I, Ckntamytui Sul
phate .

2 - Tablet*
3. Injectable* •
4. Ointment* and

5. Solution* . 
5 Cftpnsto* •

1000 Kgi.
360 million 

ft too litres

*5jooo Inns''
11,000 l«rc* 
f  5,000 million

They t»v« also proposed to expand, 
equity capital to Rs. 200 lakhs. No 
industrial licence has been grunted to 
this unit and their application is under 
examination .

(b) The question whether this com
pany is required to obtain a carrying 
on bu&ine&s licence or not is a1*o 
being examined

Application for Licence to K81DC far
Polyester Staple Fibre Factory

3729 SHRI C H MOHAMED 
KOYA’ Will the Minister of PET
ROLEUM AND CHEMICALS be 
ph'dntd to state.

(a) whether the Kerala State Indus
trial Development Corporation Limited 
had applied in 1870 for grant of indus
trial licence for setting up a roJyfster 
Staple Fibie Factory,

(b) whether there is ati> undue de
lay in taking a decision on the appli
cation of the KSIDC, and

fc) if 50, the reasons Ulerefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):

(a) Yes, Sir,

(b) and i'c). The apptiostton* was 
rejected in September 1970 as there 
was no scope for further licensing of 
capacity lor manufacture «C polyster 

staple fibre.




